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Mihesh Lepcha' vs. Union of India & Ors.

The 1earnad bounsel4for the applicant is present.
In this case scrutlny hias not been done by the offlca.

&fNAJ The office is dlrected to scmutinise the case it once

'

4' (Mm.L, pasuag)

Sri. M, L. Paswan, Dg. Reéistrar.
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The learned counsel for the applicant is present. On

, perusal of the. Scrut{?y Repkrk it appears. that “the defects
haVe been- remOVe5 Let it be reglstered ard placed before
the Hon'ble D1v151on Bench for hearing on admission,

fixing 31,10.96.
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Counsel for hhe a-plicant s Shri S.N.Tiwary -

This CCPa has been filed regardlng;nonﬁ
compliance of the order passed by this Trlblnal on
13,09.1996 in 0.A.No, 417/96.

2. - Issue notice ﬁo resnondents to file

their reply withln ngb weeks from now|as to why
COntempt proceedlngs not be - inlt}ated against
them for non-compliance of the Tribunal's order,
Requisites to the filed within a we=k. | |

3. -, List this ease on 16.12.9?;ﬁf0r4héaring’
v 5

(D .Pur¥ayastha) R : *K.D.Saha% -

Member (J) | | Member (A

Counsel for the applicant ¢ Shri S.N.Tiwary
Counsel for the respondents s Shri J.N.Pendey

Héard shri S.N.Tiwary, learned couhsel

for the aspplicent end Shri J.N.Pancey,lezrned
genior Standing Counsel for the .respondents, Inthe

show cause filed on Dehalf of the raspbndents;

it is suomitted that the rapresantat;on, of the
applicent (Shri Manhesh ‘Lepcha) _was dlSposed

of by order deted 10.1.96. it is further suomitted
that this speeking order was duly scrutinised ‘
end found tc oe ' din order in the office of] the

pirector General of All fndia Radio, ‘Against

this background, we are setisfied that |the
order, as passed oy the Triownsl on 13,9, 9
in 0. Ae 417/96. is subsiantlally complied u1th

In our opinion, the CCPA has no.merit and lS

(0. Pur;é;;;:;a) . ;:;;:i;:;:na)

Member (J) Memoer (A)

accordingly dismissed,.
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